NOTES OF THE REGISTRY . ORDERS OF THE TRIBUNAL

26.q2.2009
OA No. 59/2009
Mr. V.K. Mathur, Counsel for applicant.

Learned counsel for the apphcant prays for
adjournment. Prayer granted

Let the matter be listed on 04.03.2009,

e

e © 7 (M.L. CHAUHAN)
AHQ * 4
<~ -~ 04.03.2009

DA No. 59/2000

Mr. V.K. Mathur, Counsel for applicant.
Heard learned counsel for the applicant.

For the reasons dictated separately, the OA is

disposed of. (@//M () \

(B.L. MRI) (M.L. CHAUHAN)
MEMBER (A) MEMBER (3)

AHOQ




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

Jaipur, this the 04™ day of March, 2009

ORiGEﬂAL APPLICATION MO. 58/2009
- - CORAM:

HON BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, DMI'\!;S"RH"‘IVE MEMBER

Vijav Kumar Tripat‘wi son of Shri Vivek Chanara_Sharma (Tripathi),
aged about 29 years, resident of Gurudwara Road, Ashok Vihar
.Colony, Dholpur, Rajathan. '

. S : . APPLICANT
(By Advocate: Mr. V.K. Mathur)
~VERSUS )
1. Unijon of India through General Ma“zaczei, North Wms,.ern
. Railway, Churchgate, Mumbai.
2. Railway Recruitment. Board, Ajmer throua‘z its Chairman,
. 2010 Nehru' Marg, ‘\!ear Ambedkar Circle, Ajmer -
, (Rajasthan}. . '
....... RESPONDENTS
(By Advocéte: ————————— )

. ORDER (ORALY

The' appiicant ‘has filad this OA thaebv praving thalt the

mpugmd order dated 21.02. 9@,8 (Aﬁrexqre ,-\/1‘; and order dated

63 03.2008 \Amc\(urc f-\/") may mdiv be \,;ua:,hed and direction
may be given to the F’&:;-"c% to Heclare tHe resuit of the applicant.
) Aiongwith this OA; the appiicant has also annexad the copy of the
reprasentation at Annexure A/13, which has been addressed to
Reaspondent no. 2 and aiso to the Secratary Vigilance, Railway Boaid,
New bel}:.i. Since in the representation, no date was mentioned, the
matter was adjourned in order to aécezjtain as to whan the
rapresentation was made to Réspondent;ho. 2. leairned counssl for

the applicant submits that e has filad an Additional Affidavit, the

Y



)

same is not\recordl. The Registry is directed to place the same on
record. Learned counse! for the applicant further submits that the .
date of répresentaticn at Annexure A/13, addressed to respondent
no. 2, is %?3:.03.2008%/ |
‘2. . Since in this case, raspondent no. 2 has asked the applicant to
- substantiate his claim whather he is Tripathi, ‘as indicated in the
“Education Certiﬁcatef'o_r he is Sharma, which caste has been indicated
while submitting his application for seeking -employment to the
R_aﬂv\}ay B‘oard, we are of the view that this matter can be sorted our :
at the level of Respondent no. 2, who has asiked such information
-'from the applicant and it not dasirable to entartain this OA at this
sfage. Accordingly,. diraction is given to Raspondent no. 2 to decide.
the represéntat}oh of the applicant at Annaxure A/13, Page No. 38 o
the Paper Book, within a period of two months from thé date of
. receipt of a copy of this érder by passing a reasoned & speakihg
order. In case the applicant is sti%i‘uaggrieved by the order to be

passed by respondént no. 2, it is open for him to file substantive OA.

6.  With these observations, the OA is disposed of with no order as -
fo costs. We wish to mention here that we have not gone into merit -
of the case and it is for the authority concerned to pass appropriate

orderas pes. Qaus ' -' ‘
ros pe . | 4

1 W‘/\/

(B.L. KHATRI) S (M.L. CHAUHAN)
" MEMBER (A) ' - MEMBER (3)

AHQ
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